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Order dated 22/ 07]@@4

Applicant, a retired Railway employeg
has filed this Original Applicatien under
Sectien 19 ef the A.T.Act, 1985, fer a direc-
tien te Respendents te grant him 2nd financial
upgradatien by implementine the Assured Career
Pregressien (A.C.P.) Scheme wid&e under Estt.
s1. No.288/99;

The services af the applicant was
regularised en 6.7,1993 (with effect frem
1.9.1973) vide Railway's erder Ne.SpM/CTC/E/
POR/TS/450 ané his name was placeé at Sl.Ne,
112 under Annexure-3/1 by granting him pay
scale ef Rs,75@~246/~-, It is the case ef the
applicant that as per the recemmendatien ef
the 5th Central Pay Cemmissien, the Ministry 4
of Railways intreduced the A.C.P. Scheme te
deal with promvtions/%f genuine stagnatien

cases faced by its empleyees due ts lack ef

adequate premetienal” avenues; as 1s seen

under Annexure-A/2 dated 1,12.1999, The

applicant( whe retired frem service, havine
:en&ered 28 years eof service, en 31.8.2@@%)
did net get the bBenefit under the A.C,.P.

foer which he susmitted a

Scheme ; representatien

en 6.5.2002 with pfaYer te grant him 2nd ‘
financial upgradatien under the A.C.P,Scheme; ‘
as he had already rendered mere than 28 years

of regular Service and te pay him differential

arrear dues at the uper aded stage fer the
peried frem 1.12.1999 te 31.8.2061 and alse

te grant him differential arrears of pensien, _

cemmutatien value eof pensien, D.C.R.G. and

leave salaries, He glse sukmittéd a reminder"
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under Annexure/A-5 ahd_havine rspeivei ne

respense,

he has meved this Tribunal in the

present C.A.

By filing a ceunter the Respendents-

Railways hade disclesed as unéder vide Paras-7

aned 8,—
P

Resyondents)as made in the csunter,

. amsence eof the service sheet,

", ..it is humsly submitted that
this applicant retiredé frem Railway
service en 31.8.26001 until which
date, ne administrative decisien
had keeen tgken en the implementatien
ef Annexure-A/2 te the C.A. Sub-
sequently, when an administrative
decisien was alse taken, all these -
staff whe are en rell were first .
censidcred by the screening comm;—
ttee for adjudsing their suitaeili-

ty ®n the basis ef avallakle recerdés

As this applicant had been retired,
his service sheet has already been
sent te the Sr,DFM/Bast Ceast ;
Railway/Khurda Read ané in the

ns
fermal verificatiens ceuld ke made
en the claim ef this applicant fer
ACP bBenefit.. Hewever, en cellec-
tien ¢f the Service sheet frem the
8r.,DFM's sffice/Khurda Read, the
same will ke put up befere the
screening cemmittee fer ACP benefit,
fer adjudging the suitabkility and
this applicant will be called fer
appearing in the screenine. commgbpee
ané the said cemmittee will dec

the applicant's eligibkility/ %
entitlement feor the 2néd ACP bkenefit,
Fer drawing arrear of the ACP ‘
benefit, if he is etherwise feund
suitasle fer the ACP benefit,

it will require minimum ef 6 menths’
time,

Thus, in the facts and circum-
stances of the case, it is humbly
suWpmitted that six menths' time may
be allewed for examining the case
ef this applicant and fer drawal eof
arrears of ACP benefits in faveur
of the applicant"”,

In view of the abeve statement ef the

there

remains nething mere te be adjudicated by this

Tribunal.

Therefere, this O0.A. is dispesed of

with directien te Respendents te grant A.C.P.

benefits te the applicant within a seried ef
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128 days frem the date of receipt of cepies

of this erder, N 5
mMD 52/‘"\/&"’\ ‘:_e.\_, 18 erder ® cests
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